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MESSAGE FROM THE LOK SABHA
THE IRON AND STEEL COMPANIES (AMALGAMATION AND
TAKEOVER LAWS) REPEAL BILL, 2000

SECRETARY-GENERAL: Sir, 1 have to report to the House the
following message received from the Lok Sabha signred by the Secretary-
General of the Lok Sabha:

"In accordance with the provisions of rule 96 of the Rules of
Procedure and Conduct of Business in Lok Sabha, | am directed to enciose
the Iron and Steel Companies (Amalgamation and Takeover Laws) Repeal
Bill, 2000, as passed by Lok Sabha at its sitting held on the 28" July, 2000."

Sir, | lay a copy of the Bill on the Table.
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*SHRI SOUPETA BRAMACHANDRA REDDY (Andhra Pradesh) : Mr.
Vice Chairman Sir, this is a very impeortant Bil. | welcome and support this
Bl which seeks to provide for employment and rosources for self
employment to all adult citizens for eradication of unemployment from the
country and for matters connected there with. Thrdugh this Bill you as a
mover of this Bill have highlighted the seriousness of this oproblem and
brought it to the notice of this August house. This is highly appreciable Sir,

Sir, crores of pecple have sacrificed s much to acquire freedom
for our country. Our freedom fighters drove away the Britishers ruling cur
sountry and introduced democratic system of governance, created the Raiya
Sabha and the Lok Sabha so that we could make optimum use of our
resources and create employment opportunities for each and every citizen of
cur country and see that every individual leads a happy and contented life.

Sir, we have been discussing about inclusion of right to work in our
constitution. | reamember we had a long and serious discussion on this
issue. Whatever may be the reascn the fact remains that we were unable
to include right to work in our constitution. Even naw it is not too late, Sir.
b submit to all the inteffectuals and all the political parties that right to work
is very essential for our country and the sconer it is included in our
corvtitution, the better it would be.  Unfortunately, we are not giving it the
ornienty it deserves.  All successive political parties coming to power have
gven it fourth, fifth or sixth priority and definitely not the first priority. That
is why | request and humbly submit sir, that right to work needs to be
included in our constitution.

Sir, i our country unempicyment problem is growing rapidly day-
by-day. Most of us belong to vilages. We all know there are many peop'a
in viilages whe depend on handicraft. But now the blacksmith, the potter,
the zarpenter, the washerman, the barber have all lost thsir source of
fvelihood, As we al know that Handloom weavers who suffered @ lot and
when driven to the brink of starvation had no option but to commit suicide,
Sir, ir: villages aiso ithere were people who earned their fiving by entertaining
the common public.  The advent of Ginema has rendered them obless
The rosu® = the galloping unemployment protlem which in turn has given

* Pagish racaation of the oniginal speech deliversd in Telugu.
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riss 10 the incidents of dacaity, robbery, murders and terrorism. So now
there is a threat to the Law and order situation of our country. Sir, to
improve the law and order situation, we could recruit people in the police
department but that alse cannot solve the problem as the situation has
turned very grave.

Sir, with a heavy heart | am submitting through you that when the
situation is so grave and people are forced to commit suicide due to the
problam of upemployment, here we zre laking of idiclogies, policies and
different governments, 8ir, this is not a probler: of any single political party
or leader or government but of each and every Individual of our country. If
we have o Dlams someonz we have tc blame every one and not just a
ruling party, or a Chief Minister cr the Prime Minister or the concerned
minister, or the Parliamentarians. We all have i¢ share the responsibility and
try to find out a solution io this serious problem rising above party politics.
Sir, as far as agriculture is concerned, a number of changes bave taken
place. We have modern equipment now. even for transplanting, harvesting
and threshing activities. This has led to an increase in the unemployment
problem.  Qur present Lahour Minister alse agrees on this point. It
becomes our responsibility to create jobs for all those who have been
deprived of their source of fivelhood. Sir, we all know that industries are
closing down., Whatever we may say or give reasons for it, the fact remains
that the number of sick units are increasing.  This has also contributed to
the problern of unamployment as many fectory labourers are virtually on the
straats,

Sir. next are government organizations which can provide
empioyment opportunities to the people. But then we all know that these
crganizations are facing the problem of surplus staff. With the Information
Technciogy, spreading fast all over the world a single machine is able to do
the job of ten or twenty or even fifty individuals. By adopting the modern
methods «f the lalest Information Technoiogy we have deprived many
citzens of employment opportunitizs,  Tha rassarch conducted in Andhra
Pradash says thot there is o surplus of cne lakh sixty thousang workers,
Tne government organizations de not fill up the vacancies even after the
refirement of an employes or f an employee expires during his service or
resigns his b, This iz not the problem of the State Governments alone but

Lad
[a—
—



RAJYA SABHA [28 JULY, 2000]

aiso of the Central governtment, The vacancies are not filled up on time
because the people already do not have enough work to do.

Sir changes should be brought in our education system also.
When there is an advertisement in the newspaper for a job we find that
every educated individual applies for it.

Sir,  am half way and you have to be kind enough to me. People
are availing forty minutes and thirty minutes.

The educated are not getting the jobs. Now those people who are
educated in the latest Information Technology & Computer Science are
getting jobs. But then in a year or two even these pecple would have to be
told that there are no vacancies as again we are going to face the problem
of surplus manpower.

The Centre and also the State governments are trying to create
more job opportunities through rural and Urban Development departments.
Shri Rajiv Gandhi once said that from a single rupee spent for the welfare of
the poor the beneficiaries receive only fifteen paise and the rest of the
money goes to middie men. Sir, the situation remains the same even today
and we all have io accept .this fact because we are all witnessing it. So,
through this what | want to convey is that our policies are not reaching the
targeted sections and so it is necessary that we take enough care in
implementing the policies adopted for tackling the unemployment problem,
Let us take, for example the various schemes launched by the Khadi and
village industries commission {(KVIC). | am sorry to-say Sir, that very few
pecple are aware of these schemes. Only such educated people know
about these schemes who can fill up the application forms for jobs. The
poor and uneducated have not been benefited by these schemes.

Now, we are in the age of Globalization and Liberalization.
Whichever party has introduced it, be it BJP or Cpngress or any other party
we have to accept it in order to keep pace with other countries of the
world,

We will have to be part of Globalization and liberaiization and this is

the reality. But this has to be beneficial to the common man alsc. This is
also contributing to the problem of unemployment. Yesterday while
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answering a question our Labour Minister said about the increase in the
GDP. He admitted that, Decreasing trend has been obsérved in respect
of agriculture, forestry fishing and mining. | am happy that GDP in
increasing. But as our labour Minister mentioned about decreasing trend in
agriculture, forestry fishing and mining on which ninety percent of our
population is depending only 10 percent or 15 percent may be different.!
agree with the minister that there is an upward trend in GDP and
development but at the same time it shows that ninety percent of the
population is facing the unemployment problem. Anocther important issue
which | want to highlight and which each one of us has to think about the
well being of S.Cs, 5.Ts. B.Cs. and women who also contribute in creating.
wealth for our country. We have introduced the Reservation Policy in 1952 in
our constitution. Justice should be done to them aiso. | am not against
Globalization or liberalization but | want to know what is going te be the fate
of the poor, the S.Cs. and 8.Ts. of our country. In the wake of
Gicbalization and liberalization preference is given to privatization. That is
fine. But the government cannot get away from its responsibility towards
our society, our country and the down trodden. People borh in india, have
made optimum use of our country natural rescurces for their education and
for acquiring knowledge and have built up big industrial Houses. Now they
have started expleiting the poor and the down trodden while for themselves
they are minting money. There is a need to protect the interests of the
down trodden. The milionaires iike TATAs, BIRLAs, SINGHAN!As and
DALMAs have set up huge industries. Did they do it with their ancestral
property? No. They have taken loans from DBl IFCI, ICICI etc.Whose
money is it? They borrow from banks. Where does this money come from?
It belongs to the people of this country. It belongs to those labourers who
work hard for this nation. The benefits of the policies and principles of
Social Justice and social security upheid by the nation should percolate
down to each and every individual of this country including S.Cs. 8.Ts. and
B.Cs. They should not fall prey to the vagaries of privatization. K is time
for the government to wake up. Since the government is adopting the
policy of disinvestment in government and public sector units and
encouraging private sector by providing crores of public money through
different financial institutions, the government should pass a law to protect
the interest of the common man including S.Cs., 8.Ts. or B.Cs in private
sector jobs.

MICE-CHAIRMAN {SHRI T.N. CHATURVED)) in tre Chair]
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MRE. VICE CHAIRMAN (SHFI T.N. CHATURVED: | thwek you are
moving towards the conciusion,

SHRI SOLIPETA RAMACHAMNDRA PEDDY r’ swstee g four problems
witich need to be addressed in cur country risirg Yxove party politics and
individual interest. We may adopt any number of inogrammes and make
laws but unless and until we soise these four protleme our country can
never flourish. In this way we will be dcing ux'ce t: our country and
harm the national interest. The our arcas, #t.uit, aeed o be given lop
protity  are  Population Contrel, Frotectionn  .f envionment, literacy
programme creating employrnent opportunities.

These are the four itams we will have ‘. wanentrate on and these
are the only, solutions for the naticn, for the noir‘ry, to make curselves
above othors. Thank you very imuch Sir.

SIHRI 8. VIDUTHALA! VIRUMB! (Tamil hadut & Sir, now we ¢ame to
know he is one of the greatest orators of Andhira Pradesh.

THE  VICE-CHAIBMAM  (SHBRI TN, GHATURVED) :  Ye:.
Corgraluiate him.
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5.00 P.M.
it i Qe (ofeeht dme) @ o 78 FEw g 3t T8 eeny 7

ft y@ a9 fon (oW - e Y Y T vl & | v 9 wEw
o Y | A7 & Arard ¥ v dew i ¥ 7w Dase oy eni B #R 9w am
famn...(sqaedi)....

Gy (ofl Borugdd) ; dor i, w s & oy o g 1 &
TRABG e Y 1T W E |

off eefilei e 3 - we, 2 A Sl v awd €, oF o ddiN me
e &

THE ViCE CHHAIRMAN (Si4R} T.N.. CHATURVEDI): Hen. Members,
now, we have to decide oh the Calling At:ention. (Interruptions) Mr. Meena
can resume his speech.. (Interruptions) on the 11". On the Caliing
Atiention, | have to take the sanse of the House. Should we continue with
Mr. Pachouri's Galling Attention?

SOME HON. MEMBERS: We may adjourn for today.

THE VICE GHAIRMAN (SHRI T.N. CIHATURVEDI): If thig is the sense
of the Huouse . . . doterruptions)

SHAl 5, VIDUTHHALAI VIRUMBL: if Mr, Pachouri is 1eady, thare is no
cobijection from our side. )

THE MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY

AFFAIRS (SHRI O. RAJAGOFAL): Sir, on Monday we have to takz up the
discussion an the disinvestment policy, @ntsrruptions)

THE VICE CHAIRMAN (SHR! T.N. CHATURVED! ; in that case, we
will have to forgo the funch brsak.
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SHRI O. RAJAGOPAL: We will take it up on the next working day.

SHRI S.- VIDUTHALAI VIRUMBI: Sir, on the next working day, we
have to take up the Disinvestment policy.

) ¥wr veltdt (w2 wfen ogvre ft B wear & |

THE VICE CHAIRMAN (SHRI T.N. CHATURVEDI): Boith can be
taken up on the same day. Both the matters are important; so they should
be disposed of at the earliest. The House stands adjourned....
{Interruptions)

ot o el (e ) SR SuwwreE AeigY wd |

THE MINISTER OF ENVIRONMENT AND FORESTS (SHR! T.R.
BAALU}): Sir, the Calling Attention is on an important point and it should be
cleared and deliberated in the House as quickly as possible. (friterruptions)
| want to know on which date the Chairman would allow the matter to be
taken up.

THE VICE CHAIRMAN (SHRI T.N. CHATURVEDI): On Monday.

SHRI T.R. BAALU: Sir, on Monday, after the Question Hour, | have
tc go to the Lok Sabha.,

THE VICE CHAIRMAN (SHRI| T.N. CHATURVEDI):: No; it will be
taken up after the Question Hour,

SHRI T.R. BAALU: | hewe to go to the Lok Sabha after the
Question Hour. So, | will not be able to . .. (interruptions)

THE VICE CHAIRMAN (SHRI T.N. CHATURVEDN : If it is not
possible on Monday, then . . .fInterruptions)

SHRI T.R. BAALU: If the House agrees, it can be taken up on

Monday, | will tell the Parliamentary Affairs Minister. And if the Minister
agrees, it is okay.
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quite accommodating. | won't say 'pliable’. He is quite accommodating.
So, he will work it out. The House stands adjourned till 11.00 a.m., on
Monday.

The House then adjoumed at three minutes past five of the clock, till eleven
of the clock on Monday, the 31* July, 2000.
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